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Rc2;istration No.

Dated . .^.\VV\ . .

. Applicant (s)

VERSUS

Respondent (s)

A copy of the ORDER dated ..

Tribunal in the above mentioned case is forw
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Sliri Pe Singh for tlas applicant,

iiiri OoP* llQKceo for the respcn<l3ntc,

On lite lost date of hearing i«eo on

27 • ID• 20 0 4 none v;a3 present for the

applicant, i'he ieamed counsel for the

respcsrdents have stated on the last date

of hearing tiaat ilie reply has heai filed

in til is atp and the orders of the UrlbU-nal

dated 31» 10 . 20 0 3 ha\« not been discbeyada

Ho has also subraitted that the applicant

has filed this OOP vd.thou2 verifying the

fact. He made a categorica.1

stater?.iint on lliat date that after the

ordars have been passed by the Tribunal

no appcdntnient has be-n made on regular

basis and tp.aieforej this CXi,p,is not

maintainable.

In viev." of 'Uie reply fjiied by 'tlie

responcents^ this OOP is not mointeiinabls

and is acoordingly dismissed, Hctices
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